ITEM NO.70 COURT NO.1 SECTION IV-A

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

Petition(s) for Special Leave to Appeal (C) No(s).1404/2025

[Arising out of impugned final judgment and order dated 08-01-2025
in WP No0.35836/2024 passed by the High Court of Karnataka at
Bengaluru]

DEEKSHA N AMRUTHESH Petitioner(s)
VERSUS
STATE OF KARNATAKA & ORS. Respondent(s)

IA No. 23442/2025 - INTERVENTION APPLICATION

IA No. 23659/2025 - INTERVENTION/IMPLEADMENT

IA No. 23424/2025 - INTERVENTION/IMPLEADMENT

IA No. 25717/2025 - INTERVENTION/IMPLEADMENT

IA No. 13494/2025 - PERMISSION TO FILE ADDITIONAL
DOCUMENTS/FACTS/ANNEXURES

WITH
SLP(C) No. 1808/2025 (IV-A)
IA No. 16750/2025 - EXEMPTION FROM FILING O.T.

SLP(C) No. 1910/2025 (IV-A)

IA No. 17921/2025 - EXEMPTION FROM FILING C/C OF THE IMPUGNED
JUDGMENT, IA No. 17923/2025 - PERMISSION TO FILE ADDITIONAL
DOCUMENTS/FACTS/ANNEXURES

Date : 16-04-2026 These matters were called on for hearing today.

CORAM : HON'BLE THE CHIEF JUSTICE
HON'BLE MR. JUSTICE JOYMALYA BAGCHI
HON'BLE MR. JUSTICE VIPUL M. PANCHOLI

For Petitioner(s) :Ms. Nalina Mayegowda, Sr. Adv.
Ms. Saloni Narayan, Adv.
Ms. B.s. Gayathri, Adv.
Mr. Priyadarshi Banerjee, Adv.
Mr. Rishabh Singhle, Adv.
Mr. Dilraj Singh Bhinder, Adv.
Mr. Sujoy Chatterjee, AOR

Ms. Jayna Kothari, Sr. Adv.

Wﬁﬁywmd Dr. Anindita Pujari, SR. Adv.
Eﬁﬁﬁi? Mr. Shaileshwar Yadav, Adv.
Reseon T Ms. Aparna Mehotra, Adv.

Mr. Hitendra Nath Rath, AOR
Ms. Radhika Mohapatra, Adv.
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Ms. Laxmi, Adv.

Mrs. Lakshmy Iyengar, Sr. Adv.
Mr. Amruthesh. N. P, Adv.

Mr. Harshith. S, Adv.

Mr. Tanmay Mehta, Adv.

Ms. Divya Swami, AOR

For Respondent(s) :Mr. Aman Panwar, A.A.G.
Mr. Sanchit Garga, AOR
Mr. Kunal Rana, Adv.
Mr. Shashwat Jaiswal, Adv.
Mr. Abhinav Kumar, Adv.
Mr. Manav Kaushik, Adv.
Mr. H. Chandra Sekhar, AOR

Mr. Anil C Nishani, Adv.

Mr. J K Mishra, Adv.

Mr. Krishna M Singh, Adv.

Mr. Kushal U, Adv.

M/s Krishna & Nishani Law Chambers, AOR

Ms. K. V. Bharathi Upadhyaya, AOR
Ms. Pritama, Adv.

Ms. Shaivani Gupta, Adv.

Dr. Sunita, Adv.

Mr. Sufyan Hasan, Adv.

Ms. Hema, Adv.

Mr. Bipin Vinayak Chandan, Adv.
Mr. Gousali K R, Adv.

Ms. Deepika Nandakumar, AOR
Ms. Kanimozhi J., Adv.

Mr. B. Shravanth Shanker, AOR
Ms. Prerna Robin, Adv.

Ms. Grahita Agarwal, Adv.

Mr. B. Yeshwanth Raj, Adv.

Ms. Ranu Purohit, AOR
Mr. Yashas Rk, Adv.
Ms. Niharika Singh, Adv.

Mr. Ahanthem Henry, Adv.

Mr. Ahanthem Rohen Singh, Adv.
Mr. Mohan Singh, Adv.

Mr. Aniket Rajput, Adv.

Ms. Khios Am Nirmala Devi, Adv.
Mr. Yeshu Mehta, Adv.

Mr. Tanay Hegde, Adv.

Mr. Kumar Mihir, AOR



Mr. Agam Sharma, AOR

Mr. Sanjai Kumar Pathak, AOR

Mrs. Shashi Pathak, Adv.

Mr. Arvind Kumar Tripathi, Adv.

Mr. Robin Kumar, Adv.

Ms. Shweta Jayshankar Dwivedi, Adv.
Mr. Ashish Kumar Sinha, Adv.

Mrs. Binita Jaiswal, Adv.

Mr. K. V. Muthu Kumar, AOR
Ms. S Selvakumari, Adv.
Ms. Shreemoyee Bhattacharjee, Adv.

Ms. Nidhi Mittal, AOR

Ms. Anu B., AOR

Mr. Vaibhav Choudhary, Adv.
Mr. Bibhuti Krishna, Adv.
Mr. Motisham Ali, Adv.

Mr. Avneesh Arputham, AOR
Mr. Ankit Sharma, Adv.

Mr. Ashok Bannidinni, AOR

Mr. Thyagaraj, Adv.

Mr. Gnanesh H Kempanna, Adv.
Mr. Sunil M.v, Adv.

Ms. Betsara Mylliemngap, Adv.

Mr. Amit Sharma, AOR

Mr. Dipesh Sinha, Adv.
Ms. Pallavi Barua, Adv.
Ms. Aparna Singh, Adv.

Mr. Nishant Ramakantrao Katneshwarkar, AOR
Mr. Vijay Singh Mehra, Adv.

Mr. Shrirang Katneshwarkar, Adv.

Mr. Dipak Vidhate, Adv.

Ms. Shiwani Tushir, AOR

Mr. Divyakant Lahoti, AOR
Mr. Kartik Lahoti, Adv.

Ms. Akanksha Soni, Adv.

Ms. Shubheksha Dwivedi, Adv.
Ms. Vindhya Mehra, Adv.

Ms. Praveena Bisht, Adv.

Mr. Rahul Maheshwari, Adv.
Mr. K Vinayakam Gupta, Adv.
Ms. Samridhi Bhatt, Adv.

Mr. Siddharth Tripathi, Adv.



Ms. Shreya Gokel, Adv.

Ms. Charu Mathur, AOR
Ms. Charu Mathur, Adv.

Mr. Anuj Bhandari, AOR
Mr. Anuj Bhandari, Adv.
Ms. Jahanvi Bhardwaj, Adv.
Ms. Ishu Bhardwaj, Adv.

Mr. S. Vinay Ratnakar, AOR
Mrs. Divya Dokka, Adv.
Ms. Aishwarya Sudhir, Adv.

Mr. P. I. Jose, AOR
Ms. P S Chandralekha, Adv.

Mr. Yash S. Vijay, AOR

Mr. Shikhar Aggarwal, Adv.

Mr. Joshua Tom Thomas, Adv.
Mr. Shishir Pinaki, Adv.

Mr. Dhanaeswar Gudapalli, Adv.
Mr. Satyeyu Veer, Adv.

Mr. Bamandla Venkatesh, Adv.
Mr. D. Mahesh Babu, AOR

Ms. Disha Singh, AOR

Mr. Sandeep Sudhakar Deshmukh, AOR
Mr. Nishant Sharma, Adv.

Mr. Ankur Savadikar, Adv.

Mr. Kartik Sharma, Adv.

Mr. Guru Krishna Kumar, Sr. Adv.
Ms. Radhika Gautam, AOR

UPON hearing the counsel the Court made the following
ORDER

1. At the outset, Ms. Jayna Kothari, 1learned Senior Counsel,
representing one set of the petitioners, submits that some time may
be granted to collate the information received from the different
High Courts with respect to ensuring 30% representation of women
members of the Bar in District Bar Associations. Such collation is

stated to be necessary in view of the fact that certain Bar



Associations have not complied with the directions contained in our
order dated 13.03.2026.

2. We also deem it necessary to issue a word of caution and a
stern warning that wherever the Bar Associations have failed to
comply with, or shall be found to have defied, the directions
issued hereinabove, such Bar Associations shall be 1liable to be
suspended through a judicial order and fresh elections shall be
directed to be conducted.

3. The Registrar Generals of all the High Courts are hereby
directed to communicate this order and submit a report along with
the details of the Bar Associations that have failed to comply with
the order or are reluctant to comply with these directions.

4. While acceding to the request of Ms. Kothari, we make it
clear, in no uncertain terms, that the purpose and object of order
dated 13.03.2026 is to ensure that 30% of the posts of the
governing or executive members in every Bar Association, on a pan-
India basis, shall be for the purpose of ensuring adequate
representation of women advocates. In cases where women advocate
members are not present and/or do not contest the elections, the
shortfall in representation shall be ensured through nominations.

5. In this regard, we modify paragraph 6 of the order dated
13.03.2026 and direct that such nomination shall be made by the
Administrative Judge/Portfolio Judge of the jurisdictional High
Court, 1in consultation with the concerned District and Sessions
Judge, the elected office bearers, and the senior-most women
members of the respective District Bar Association. The tenure of

the nominated member shall be co-terminus with that of the elected



members.
6. The application (I.A. No0.109832/2026) moved by the Bar Council
of India, accordingly, stands disposed of.

I.A. Nos.114304/2026 & 114308/2026

7. Issue notice.

8. The Registrar General of the Madhya Pradesh High Court is
directed to submit a Fact-Finding Report with respect to the
allegations made in these applications.

IA Nos.114357/2026 & 114359/2026

9. Issue notice.
10. The Registrar General of the Andhra Pradesh High Court is
directed to submit a Fact-Finding Report.

IA No.114059/2026

11. Issue notice.
12. The Registrar General of the Punjab and Haryana High Court is
directed to submit a Fact-Finding Report.

IA Nos.54036/2026, 55629/2026

13. Issue notice,
14. The Registrar General of the Bombay High Court is directed to
submit a Fact-Finding Report.

MAIN MATTER

15. Post the matter on 12.05.2026.

(ARJUN BISHT) (PREETHI DILEEP KUMAR)
ASTT. REGISTRAR-cum-PS ASSISTANT REGISTRAR
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